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CENTRAL ADMINISTRAT IVE TR IBUSAL
JOHPR BENCH,JODHPUR

Date of order : 14.3.1995,
VA o, 109/1995"

Gerdhan Das . ] ‘A‘pplicant

VSQ
Unien of Inéia ané Others : Respendents
CRAM s

THE HON®BIE MS.USHA SEN, MBMBER (ADMINISTRAT IVE)

Pregent s

Mr.vijay #ehta, Counsel fer the applicant,

BY THE_COWRT 3

Heard the 1earmé ceunsel fsr the -

applicant.,

2. The applicant sadciio: enEssisie: yRRIcinm: fe
of this OA is werking as Extra Départmental Branch
Pest Master (EDBPHM) at Sukhwada. A charge sheet was

issued to him on 25.2,1994. The charee against him 4

was wreng delivery of a registered letter. Am inquiry as

a

";fﬁOr the majer penalty dis goimg on against the

%plmant. The applicant has mede representati@ns te
the respendents stat:.ng that the effence alleged te

':' have ®een cemmitted by him is ®f a miner mature and

hence, proceedings fer a mimer penalty enly sheuls
have een initiatéd acainst him. He has alse repre.

sented t® the respendents that while ne heed has keen
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paid to his request fer cenduwting mirer penalty
preceedings in place of majer penalty preceedings,
* ## atleast some arrangmmts sheuld e made :Eor his
J?:qur.wL Bvonn fE
relief taéattenﬁ the heariags by the Ingquiry Officer.
‘ o Uass oni

The prayer of the applicant is that the respendents .
sheuld ke erdered net te eongw}:u mxE majer penalty

‘ /g '
preceedings against him and if #* is nst pessible
then te erder the resp@nﬂents t® make arrangements

/ A ot Lo condd
far his relief t® attend the hearings on the dates.
£ixed Wy the Inquiry Officer,
3§ in ny vi@sw it is net the jur:.sélctx.@a @F

a b

the courts te éleaiﬁelarw part:.cular case, whether
miner pemalty proceedings shauld ke initiated or

majer penalty preceedings. I consider that this is

%s-t a matter selely within the jurisdiction af the

administrative autherities, H¥wever, ncedless to

state that the respondents sheulé take tare that

. there is ne precedural lapse in the conduct ef the

"'f,\:‘proceeaings. Hence, I consider it fit te direct the

‘s
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LR & {Rnmnexuse A-19)
reéwnﬂents te examine the representationLOf the

]

ay;plieamt w:uth regard i:e apprepr iate arrangements

g‘r his relief te attend the hearings of the inguiry

on the dates tobe fixed Wy the Inguiry Officer and
take necessary actiosn in the matter so that full
oppertunity is afferded te the applicant to defend
himself in the inquiry. They may enswe that the

inquiry is net vitilated en accsumt of pre;cecmrai
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lapse in the comduct 8f the same. Befere the mext
date of he:saring in the iﬁquiry. the respondents
may take a decisien with reward te the applicant's
F (Piopane A-19)
regresentation fof making necessary arrangements
for bis relief to attend the inquiry. A cepy eof the
QA mﬁy e sent te the responients alengwith a cepy
! | of ﬁhis order, With this. directiosn, the OA stands
""'é’:i,speaseéi of at the admissisn stage.
bs L

L .
. ( USHA SEN )
, Member (Adm)
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